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14.12.1995.

Heard shri S.P. Kulkarni, Counsel
for the applicant. He states that the
prayer made in the O.A. has been .

considered by the respondents as .-

shown in the Telegram.déted 10,12.1995.

The xrespondents have transferred
the aopllcant to Kharad and he has
joined the post.

In the circumstances, the O.A. has-

' become infructuous and accordingly,

the case is dismissed as WithdraWn.z
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(B.S. HEuDE)
MEMBER (J). -
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